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12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Drought situation in many States

SHRI NARAYAN CHOUBEY :
(Midnapore): 1 call the attention of
the Minister of Agriculture to the fol-
lowing matter of urgent public impor-
tance and request that he may make
a statement thereon:—

“The reported drought condilions
in many States including Andhra
Pradesh, Bihar, Karnataka, Kerala,
Rajasthan, Tamil Nadu and Uttar
Pradesh and the steps taken by the
Government to provide relief to the
affected people.”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ARIF MOHAMMED KHAN): Sir,
Honourable Members will recall the
statements made by me on 20th July,
4th and 14th October and 3rd Novem-
ber, 1982 as well as my reply to the
debate in this House on drought situ-
ation in the country on 14th and 15th
October, 1982. The position as it
stands today is that drought condi-
tions are reported to be prevailing in
the States of Andhra Pradesh, Bihar,
Gujarat, Haryana, Mahargshtra,
Himachal Pradesh, Kerala, garnataka,
Madhya Pradesh, Orissa, Rajasthan,
West Bengal, Tamil Nadu, Uttar Pra-
desh, Tripura and Pondicherry.

These States submitted Memoranda
seeking Central assistance for drought
on different dates. A total cropved
area of 428,73 lakh hectares and a
population of 26.16 crore i reported
to be affected in these drought affected
States.

After receipt of the reporigs ol the
Centra] Teams and approval of High
Level Committee on Relief, total ceil-
ings of assistance of Rs. 407.05 crores,
which is an all time high figure, were
sanctioned. However, no assistance
was sanctioned for Uttar Pradesh as
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it was felt that the rains in the nmonth
of August and September had relieved
the situation in the districts reported
earlier to be affected by drought. The
State Government had also not taken
up any reliel measures and on expen-
diture was incurred till the time the
Central Team visited the State. Re-
ports of the Central Teams which visi-
ted Karnataka and Tamil Nadu have
been received and will be considered
by the High Level Committee on Re-
lief tomorrow. The assistance given
to States, inter-alia, includes assistance
for drinking water supply, employ-
ment generation, gratuitous relief,
nutritional diet to children and lactat-
ing mothers as well as provision of
fodder for cattle and input assistance
to small and marginal farmers.

In the context drought relief, the
Central Government have introduced
a new system of making additional
allocations of foodgrains to the States
for payment of a part of the wages in
kind to labourers employed on relief
works executed with Central assis-
tance. These additional allocations
of foodgrains are over and above the
allocations made for public distcibu-
tion system and under National Rural
Employment Programme.

Supplementary Memoranda  have
been received from the States of Bilar,
West Bengal, Madhya Pradesh and
Pondicherry. Central Teams shall be
visiting the States of Bihar and West
Bengal for the second and third time
respectively, They are expected io
leave shortly. Requests of the Gov-
ernment of Madhya Pradesh and Pon-
dicherry are heing discussed in a
meeting of the Inter-Ministerial Group
on 21st and 22nd March, 1983, to
which the representatives of the States
will be invited.

It will not be out of place to men-
tion here that vigorous and concerted
action programme was launched to in-
crease the Rabi production in the
drought affected States. The winter
rains have brightened the prospects
of the rabi crops.
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[Shri Arif Mohammed Khan]

Centra] Government are also siezed
of the problem of drinking water in
the affected areas and all-out ctforts
are being made with the help of Minis-
tries like Works and Housing, Defence,
Railways and the State Governments
to ensure supply of drinking water to
the affected people. Provision Fas
also been made in the sanctiong for
transportation of water as well, where
such contingency arises. In order to
help the State Governments to c¢nti-
nue their eflorts {o solve the driuking
water problem in a planned perspec-
tive, assistance has been given for the
extended period upto June, 1883.

Government of India are anxious {o
ensure proper and effective use «f the
Central assistance, by the States, Feep-
ing in view the severity and intensity
of the distress in the different dis-
tricts, Centra] Government believe
that the only rational way to tackle
this calamity is 1o make district-wise
and sector-wise assessment of the woro-
blem and to allocate resources accord-
- ingly to provide relief to the people,
Guidelines in this behalf have been
issued to the State Governments, und
also for the guidance of the Central
Teams and this pattern of relief ad-
ministration is now being followed.
Ministry of Agriculture is also sead-
ing follow-up teams to the States to
look into the utilisation of the Zentral
assistance, Hon'ble  Minister Rao
Birendra Singh also intends to wisit
some of the States as soon as .he ['ar-
liament has discussed the Demands of
my Ministry of Agriculture,

It has been and shall be our endea-
vour to assist the State Governments
in mitigating the rigours of the rala-
mity, caused by drought and other
natural calamities to the maximum
extent possible,

MR DEPUTY SPEAKER: Shri
Narayan Choubey. Only Shri Narayan
Choubey’s speech will be recorded,
Pothing else will go on record.

(Interrupticns)*
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MR DEPUTY SPEAKER: If the
hon. Member does not read the rules
I can't help it. I am so sorry. Even
if you come and sit here, you cannot
do it. Please don’t disturb. We have
to conduct the House according to the
rules. I would request Mr. Era An-
barasu to read the rules. If he wanis
I will lend him a copy.
(Interruptions)

MR DEPUTY SPEAKER ; Every hon,
Member must know that the time of
the House is precious. This has not
been understood,

Now Mr. Choubey,

SHRI NARAYAN CHOUBEY: Sir,
the statement of the hon. Minister has
a flavour of complacency. This feel-
ing of complacency is perhaps due to
the successful completion of the As)ad
and the non-aligned meet. They have
spent hundreds of crores of rupees to
keep our gardens green, our beautiful
parks and gardens; to put up the
streel lights. You have put up huge
3d-star and 5-star hotelg on which you
have spent crores of rupees, But this
is not the picture of our countryside.
The picture in our country-side s
really grim. The water that is spent
to keep our parks beautiful and giass
ever-green, is more than what the tri-
balg of Keonjhar get fo drink. I cdon't
say that the Minister is like Nero of
Rome., When Rome was burning Nero
was fiddling. I don't say he is such a
type of person. Rishi Bankim (han-
dra had sung: ‘Sujalam, Suphalam,
Sashya Shyamalam., Now it is neo
jalam no phalam. Rabindra Nath
Tagore sang: Punjabg Sindhu Gujara-
tha Maratha; Dravida Utkala Vanga.
So, this is the entire India. The entire
India is in the grip of severe drought;
there is no doubt about it. I hope the
Minister will give proper thought to
it and I hope that he will not he com-
placent, Only in today's Economic
Times, some facts have appeared. I
am gure all the Ministers have gone
through it. It has been stated that
about 480 lakh hectares of cropped
area have been affected due to “rought.
Your figure is less, maybe you are

—e. P
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correct or maybe they are corvect, T do
not know. A total of 185 districts is in
the grip of severe drought and the
shortfall of foodgrains for the e¢ntire
country will be to the tune of 7 million
tonnes, Even the rabi crop shortfall
will be to the tune of 5 to 8 million
tonnes. You have referred to wvarious
States where drought conditions are at
present prevailing. He has mentioned
in his statement about Orissa. The en-
tire region of Orissa which produces
3/4 of foodgrains in the State is under
the grip of severe drought. Our party
ig already leading a very hig move-
ment in that State, If the Government
does not come to immediate res~ue and
does not send foodgrains to that region,
the situation would go out of control. In
Orissa, out of the total blocks of 214,
283 blocks have been affected due to
acute drought condition, The Orissa
Government have demanded a sum of
Rs. 338.36 crores for relief measures
from the Centre, Many a time .t bap-
pens that what we actually demand is
not given. There is a big gap bet=
ween what we actually demand and
what they actually give. Again, there
is a big gap between what the Gov-
ernment of India sanctions and what
actually reaches the area. The ">ndi-
tion in Orissa is very serious, The
normal production of food in that
State is generally 42 lakh tonnes per
annum. But this year it is only 28
lakh tonnes. Bolangir, Sambalpur,
Keonjhar, districts are in_the grip of
severe drought. In the newspaper, on
30th October 1982, it was stated that
the Tribals are abandoning their chil-
dren in Keonjhar,

Now, in Kerala, the shortfall in the
agricultural production is to the tune
of Rs. 25 crores. The average pro-
duction of paddy was 12 lakh i{onnes
during 1981-82. This year, it is only
4 to 5 lakh tonnes, There ig scarcity
of drinking water in that State. More-
over, Kerala was always a surplus
State so far as power is concerned.
But this {5 the first time that Kerala
is also facing power ghortage due to
scarcity of water. They are now ask-

ing Andhra Pradesh to supply them
power. This is the condition there,
Even Mr. O. Lukose, Chairman, Con-
gress(M), has demanded that Kerala
should be declared as drought-affected
State.

In Madhya Pradesh in Chattisgarh
region, is affected with acute drought
condition. Out of 45 districts in
Madhya Pradesh, 26 districts are in the
grip of severe drought. Whatever
money has been spent to combat the
famine condition in that region, is not -
at all sufficient. Out of the amount
sanctioned, for this purpose, a big
chunk is eaten away by certain offi-
cials and the political leaders,

In Rajasthan, there has been severe
drought affecting many districts for the
last 4 to 5 vears continuously. The
districts of Kota, Bundi, Barmer, Jodh-
pur are facing famine. About 2043
villages in 25 districts of Rajasthan
have been declared as famine-affected
areas,

Now, in Tamil Nadu, the condition
is very serious. The Tamil Nadu
Government have demanded a sum of
Rs. 190 crores from the Centre for
providing relief to the people in the
affected areas. It seems very recently
Rao Birendra Singh went to Tamil
Nadu for election campaign and he
played politics there. He said that the
Central Government accepts responsi-
bility of providing rice to the »eople
of Tamil Nadu. Do they not need
now ? When will they need
it if not now ? Tamil Nadu is in the
grip of a very serious situation. Than-
javur district is called the granary of
Tamil Nadu,

MR DEPUTY-SPEAKER :
of South.

Granary

SHRI NARAYAN CHOUBEY : But
people have started migrating even
from there. Distress sale of cattle has
also already started. In Madras city
the people are going to the beach to
dig up holes to get some water.
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MR DEPUTY-SPEAKER: If you
want more information about Madras
I can give you. Madras is my consti-
tuency. Once in three days water is
very graciously being supplied.

SHRI NARAYAN CHOUBEY : Let
the Government do something,

MR DEPUTY-SPEAKER: I am only
stating the facts; as a citizen of Mad-
ras I get water only once in three
days.

SHRI INDRAJIT GUPTA : For how
many hours ?

MR DEPUTY-SPEAKER: Only for
three hours in the morning. When 1
was there, I could take my batk only
on third day.

SIIRI NARAYAN CHOUBEY ; Don't
you agree that the siatement is com-
placent ? It does not contain even a
single wourla about Madras.

MR DEPUTY SPEAKER: It is for
you to csk, I cunnot.

SHRI NARAYAN CHOUBEY : Then,
in. Karnataka only 18 per cent of land
under cultivation has received waler
this time. In 16 out of 19 Jdis%:icis in
Karnataka, the raoi crop failure is to
the vxicit of 85 wer cent, 35000 villa-
ges have no source of water at all.

In Maharashtra there 1s severe
drought in Puri, Ahmednagar, Shola-
pur, Akola, Sangli, Nariket etc. In
U.P. 46 out of 57 districts are in the
grip of drought. 1 do not know why
nothing has been said about UP in the
statement. Is it because Shri Vishwa-
nath Pratap Singh has come from
there. You can judge the situation
from the figures. Ordinarily, the
kharif crop in UP., consists of 120
lakh hectares, this year it is only
28.14 lakh hectares, You can under-
stand the situation, and stil] they have
not given anything to U.P.

About Bihar, my friends will say
more but I would only mention that
it is in severe drought worst than the
1967 drought.
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In Santhal Parganas people had
taken a march for food and they were
fired at. I have already mentjoned
about Kerala and Rajasthan.

The situation in West Bengal is
very serious. This year the Kharit
crop failure is to the tfune of 1§ lakh
tonnes. ... (Interruptions). In West
Bengal, this is the worst drought in
the whole of this century Teamg from
the centre had gone; we had demanded
Rs. 205 crores but we had been given
only Rs. 70 crores upto 31-3-1983.
Again, the State Government has de-
manded that the Central Team should
pay a visit to the State to assess the
situation, and they have demanded Rs,
95.58 crores again to overcome the
drought situation, which ig still conti-
nuing, and it will continue till April,
May and June when the Monsoon
comes. Our situation will remain
grim till that time. The condition of
drinking water in wvarious parts of
West Bengal is also very very serious,
for example in Purulia, a portion of
Midnapore district, Bankura and other
places, Teams come and go, but
rothing haopens, Now, I will zive you
you some figures. The Bengal Gov-
ernment gets something different from
what you actually allot. We have al-
ready complained to Rao Birendra
Singh a number of times that what we
demand, you allot less than that; and
even that much you do not give. I
give you the figures in this connection,

" For the year 1982, which is a year of

our drought, the total allotment to us
in the month of January was two lakh
twenty thousand tennes and what ac-
tually reached us in that month was
one lakh seventy thousand {onnes
whereas our demand was for three
lakh twenty thousand tonnes. Of
course, sometimes we may be demand-
ing more and you do not give because
you have your own assessment. But
at least that much amount which you
allot should reach us.

Now, Sir, I will put some questions
to the Hon. Minister,

Everybody, including the Hon. Min-
ister, agrees that one of the reason
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why the drought situation is gradual-
ly becoming a general situation is
deforestation. Only the day before
yesterday I went through a press re-
port that a fur-like desert is going to
grow in South India if deforestation
continues as such. It will go on and
spread throughout India if the Forest
Department Officials and contractors
are allowed to do whatever thev like.
Taking advantage of the deforestation
they are adding to their earnings. I
would like to know whether a portion
of this money will be specifically allot-
ted for afforestation,. which alone can
save the country from future calami-
tiés. If we do that, perhaps that will
not give us dividend now, but it will
give us dividend in the long run.

Then, Sir, I would like to speak re-
garding the Central team. It is a piti-
able thing that we demand Rs. J00/-
creres and they give us Rs. 250 crores.
May be we demand more and may be
you give us less, But what happens as
a result is that the work comes to a
standstill. With empty pocket we can-
not do any work. Naturally che ques-
tion is how to solve this problem and
keep the momentum of the work
going on. Suppose, the Central team
does not go how and does mot sanc-
tion money immediately, all our funds
will be exhausted by 31s{ March. Now
they are stating that the Central team
is proposing to go to West Bengal and
Bihar. Today it is 18th. In that case
when will they give us money ? So,
all our work will come tp a halt if
other resources are not brought in.
Thanks to the Government of West
Bengal which does not only depend on
the money which has come from the
Centre. They have taken resources
from other departments and spent at
least double the amount that is being
given by the Centre to save the situa-
tion. So, I would like to know what
is the Modus Operandi the Govern-
ment proposes, to avoid this further
delay ?

Another question is that a very big
difference is always found between the
figures which the Government gives
and what is actually given. The

reality is whatever you give, is not
the figure in reality, Therefore, I
request that you must give money to
all the State Governments enough to
meet the situation.

Another question is in regard to
corruption. Already there are various
press reports about corruptions of
various types in this matter, It is our
bad luck. A report has come in the
Press that in Madhya Pradesh there is
a place where Rs. 3/- crores have been
spent for 19 irrigation projects al-
ready, 1 have forgotten the name
of the place, but I can give its name.
Even after spending Rs. 3/- crores, not
a single hectare of land has been irri-
gated. They money for the purpose
of irrigation has reached the jinckets
of some people. So, I would like tO
know from thes Hon. Minister, what
measures he is going to take to
deal with such corrupt practices. The
Hon. Minister must not be lenient in
handling such matters. Two more
questions, one of which relates to
drinking water. In 1982, we discussed
the drought situation more than once.
In 1983, we have started discussion
with drought. Still, Government has
not been able to reach drinking water
to the people. There is enough water
for the pots in Delhi; but there is no
drinking water in the various areas of
India, including West Bengal. Sum-
mar has not yet come. What steps
do  Government  proposc to take
during this summer, so that drinking
water is made available to our people?
You should see that efforts are made
on a war footing.

Lastly, about cattle, Cattle cannot
speak. I can speak, but the csttle
cannot. The distress sale of cattle has
started. What are you going to db
immediately, so that fodder reaches
poor people ? Already there is a re-
port that in gne village in Madhya
Pradesh, people there could not pay
Rs. 700/- which was due from them
towards electricity charges. For six
months the people of that village aid
not get electric power, You can ab-
solve crorepatis like Dharam Teja who
came to India and has again gone
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[Shri Narayan Choubey]
away. [ saw it in the Press: Govern-
ment has been kind enough to waive
Rs. 9 crores which was due from him,
But what are you going to do about
thig fodder problem ?

SHRI ARIF MOHAMMAD KHAN:
The Calling Attention relates to the
drought situation in various States,
and the assistance provided bv the
Government of India for relief pur-
poses, With your  permission, Sir, I
would like to confine myself to the
subj ect-matter. I would not go into the
other questions which are not related
to the subject.

A specific question has been asked
about the assistance given to the State
cof Orissa. We received two memoran-
da from that State: one in the month
of August, and then in November. A
total sum of Rs. 33.34 crores to be
spent upto June 1983 has been sanc-
tloned for Orissa. In the first memo-
randum the demand was for Rs, 57.93
crores, and in the second Zor Rs. 329.17
crores. Cenira]l Government does nol
have endlesg resources, and the entire
country, almost all the States are in
the grip of drought. We don’t have
limitless resources. There are certain
guidelines gnd certain norms. The
assessment sent by the State '‘Govern-
ments is considered by a high-level
committee, a commitiee of experts and
inter Ministerial groups, and then they
act according to the guidelines and
established norms, Then a decision is
taken on the money which has to be
sanctioned for relief work, So, this is
the amount which Central Government
has sanctioned,

SHRI NARAYAN CHOUBEY; There
is a glaring disparity. The demand
was for Rs, 386 crores, and the amount
sanctioned is Rs. 33 crores.

SHRI ARIF MOHAMMAD KHAN:
Mr, Choubey would have been fair in
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compaining of disparity if it was so
only in the case of West Bengal. It
was not so in the case o West Bengal
alone, That is what he said while
drawing our gattention. The same is
the case in almost all the other States.
The demand comes for assistance from
the Central Government, Then we
make an assessment of their demand.

Allocation of fund is done keeping in
view the resources which are at our
disposal, which are available to us.
Secondly, in the case of Orissa, not
only for drought but for meeting out
the relief work after the cyclone,
Rs. 56.54 crores were sanctioned Zor
flood relief, it was Rs. 113.95 crores,
and then for expenditure upto June
1983, another Rs. 22.97 crores have

been :cacticrad, 1t is nel  «nly un-
der = one head but under other
heads also. Government havye sanc-

tioned money for relief wors,

Another specific guestion has been
raised about Tamilnadu. We receiv-
ed a memorandum from Tamilnadu on
24th January, 1983. It is for the hom,
member to decide whether we have
delayed it or it was his State Govern-
ment which submitted the memoran-
dum very late. Normally, memoranda
seeking assistance for drought relief
are submitted from October to Novem-
ber, but they submitted a memoran-
dum on 24th January, 1983. Then we
tried to expedite the whole process,
but the State Government was keen
that we should delay the visit of the
central team since they were busy in
some other work. For some reasons,
we cannot seek explanation from them
on that ground. :

SHRI K. MAYATHEVAR (Dindigul):
What is the reasons for that?

MR. DEPUTY SPEAKER: At least_
your name should be there in the cals
ling attention,
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SHRI ARIF MOHAMMAD KHAN: I
think it is better if the question is ad-
dressed to the State Government.

MR. DEPUTY SPEAKER: You raise
all these questions on the platform,
not here. You deal with them outside,

SHRI ARIF MOHAMMAD KHAN:
The visit of the Central team was de-
layeq on the specific request of the
State Government, However, now a
report has been submitted and tomor-
row a high level committee will be
meeting and sending jts recommenda-
tion, and then we can say that the
whole thing is in the final stage, and
the decision will be taken very soon.

MR. DEPUTY SPEAKER; Please do
justice to Tamilnadu.

SHRI ARIF MOHAMMAD KHAN:
We try to do justice with all the States.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): How much
money extra do you want?

SHRI K, MAYATHEVAR: The ques-
tion is whether he wants to go injustice
tc West Bengal.

MR. DEPUTY SPEAKER: For my
State, I cannot request him like that.

SHRI K. BRAHMANANDA REDDY:
He does not want justice, he wants
favour.

SHRI ARIF MOHAMMAD KHAN:
A specific question hag also been rais-
ed about the State of Uttar Pradesh,

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur): He should be impar-
tial to every State,

RAO BIRENDRA SINGH: We are in

favour of West Bengal. W, are send-
ing a team for the third time to West
Bengal.

SHRI KRISHNA CHANDRA HAL-
DAR: Thank you,

SHRI SOMNATH CHATTERJEE
(Jadavpur): You got my letter.
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SHRI ARIF MOHAMMAD KHAN:
A question has also been aski about
the State of Uttar Pradesh saying that
though the State was in the grip of
drought and large area, large popula-
tion was affected, no assislance was
provided by the Central Government.
I think, ggain, I won't say the fault
lies with whom, put the memorandum
was submitted by Uttar Pradesh in the
month of July.

Anticipating that August and Sep-
tember will be dry months and antici-
pating that there will be drought and
there will be paucity of water, a cent-
ral team went to those parts of Uttar
Pradesh, but the State was instead of
drought, in the grip of floods! How-
ever, the ceniral team visited those
parts. But in the meantime they sub-
mitted another memorandum for flood
assistance.

SHR B. D. SINGH (Phulpur): In
Western U.P. there was drought and in
Eastern U P. there was flood.

SHRI ARIF MOHAMMAD KHAN: I
am coming to that point, if you permit
me,

Before the central team could go
there to visit the State, another memo-
randum _seeking aid flood reliel was
also received by the Central Govern-
ment gnd botp the memoranda were
taken into consideration, Then central
team, when they visited Uttar Pradesh,
they were also of the opinion that
though there were floods at that time
in ypttar Pradesh and yet some parts
of UP. were still drought hit areas.
The central team wanted to visit those
areas but the team came to the con-
clusion that till the date when they
visited the State, there was no infor-
mation available with the State Gov-
ernment, about the areas affected by
the drought and the population affect-
ed by the drought and in fact no spade-
work had been done till that date. No
expenditure had been incurred py the
Stateg also. I am making this point
because we are not responsible for if,
it we could not make gny sanctions for
Uttar Pradesh,
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South). This is how
Congress(I) Governments are function-
ing. That is how the UP. Government
is functioning, and you still talk of
West Bengal, (Interruptionz)

SHRI ARIF MOHAMMAD KHAN:
1 will go., (Inierruptions)

SHRI NARAYAN CHOUBEY: Please
do come, but come through Bihar.

SHRI ARIF MOHAMMAD KHAN:
Ag regards West Bengal I think Mr.
Choubey will admit that the Central
‘Government has been giving very gene-
rous assistance to them.

SHRI SOMNATH CHATTERJEE.
Deserving assistance,

SHRI ARIF MOHAMMAD KHAN:
Very well, Thank God, yoy are not
complaining «of any discrimination or
unfair treatment,

MR. DEPUTY SPEAKER: I think
you have completed all your points.

SHRI ARIF MOHAMMAD KHAN:
One point I want to make. That is that
when the Central team visited West
Bengal, it was found that 70 per cent of
the money sanctioned for drinking
water in Purnia and Bangura districts
was lying uynutilised. We considered
memorandum in which they spelt out
the sanction given by the ceiling on
expenditure, as given by the Central
Government, and yet the implementa-
tion work or spending these funds is
to be done by the State Government
and it is their duty.

MR, DEPUTY-SPEAKER: Now, Mr,
P.J. Kurien,
(Interruptions)
MR, DEPUTY-SPEAKER: He has
mentioned about Rajasthan,
AN HON, MEMBER: T want to_ .

(Interruptions)

MR. DEPUTY-SPEAKER: You can
see that the money is spent before
March. What T mean is you can carry
this message and see that the money

MARCH 18, 1983

in States—(CA) 324

is spent, He is only helping you, He is
asking you to spend the money.

(Interruptions)

MR. DEPUTY-SPEAKER: Ask your
State to spend the money immediately
before 31 March,

SHRI P K. KODIYAN (Adoor); Shri
Choubey has already referred to the
very serious nature «f the situation
prevailing in various parts of the coun-
try, So, I need not repeat what he has
already mentioned. I am confining my-
self to my own State and my
neighbouring State.

In the statement which has been
read out by the hon, Minister, nothing
has been mentioned about Kerala,
There is a very serious situation
there. Among the States suf-
fering from  drought conditions,
Kerala isone of them. But what
assistance has been sought by the
Kerala Government for ‘rought relief
work in the State and what money has
been given, nothing is mentionad here,
Now the situation in Kerala is very
serious, Kerala is known as the land of
rivers, lakes and natural streams, It is
considered to be evergreen because of
abundance of water and enough of
monsoon every year on the west of the
Western Ghat. But the present situa-
tion in Kerala is quite different. The
rivers and canals are drying up, Even
wells are drving up fast, Now the
question of not getting drinking water
has arisen in Kerala, In Cochin and
Trivendrum the Municipal Corporations
have already introduced soma restric-
tions on the supply of drinking water,
Almost all the distriets in Keralg have
been affected by drought. According to
the statement made by the Chief Minis
ter in today’s press, 800 villages sprea-
ding all over the State covering all the
districts have been seriously affected
and 600 villages have alraady been de-
clared by the State SGovernment as
drought affected areas. Due to very
drastic fall in the water level in the
reservoirs, Kerala, which was a surplus
State in producing power and which
was supplying power to your
State and also to Karnataka, has
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now been forced to impose first 20 per
cent cut on high tensicn powers users,
which was later on raised to 40 per
cent. It was recently extended to the
small scale industrial sector also, The
Electricity Minister of the State has
recently said that unl2ss monsoon
comes, there ‘will be no relief, The
drought situation is very serious parti-
cularly in the two main granaries of
the State i,e, Kuttanad in Allepply and
Palghat area in Palghat district.
These are the two rice bowls, These
rice bowls, these areas have tctally
dried up, Green patches have disappear-
ed due to scorching heat and lack of
water 50 to 75 per cent oroduction,
not only of paddy but also of perennial
crops like rubber, cardamom, ccconut,
arcanut, etc, has been aflected, 50 to
70 per cent production is eslimated to
have been lost. That is the situation in
Kerala. Over and above this, we are
a deficit State. If such an extent of loss
in the production of paddy is happen-
ing in the State, then we have to de-
pend more and mare on the Centre
since 'we are a deficit State and consi-
derable cultivable area of our State is
utilised in the production of commer-
cial crops, most of which are exported
and which bring valuable foeign ex-
change. We have been demanding
1,30,000 tonnes of foodgrains, of rice,
every month in order to sustain our
public distribution system, You will
agree that perhaps Kerala is the only
State where the public distributlion
system has been running very smooth-
ly and satisfactorily as a result of
which the general price rice has bLeen
curbed in the State, But for the
last several months, the situation has
gone out of control because of lack of
supply of rice, The Centre has reduced
its supply from 1,30,000 tonnes to
90,000 tonnes, (Interruptions).

SHRI ERA ANBARASU (Chengal-
puttu): Because Congress came into
power,

SHHR1 PK, KODIYAN: We used to
get rice from the hon, Member's State
also but since his own State is having
serious drought condition, we are rot
getting rice from Tamil Nadu also, We

are in a very very tight position. Un-
less the Centre comes and supplies us
with adequate quantity of rice the
food situation in the state would be-
come worse.

MR, DEFPUTY SPEAKER:
put your question now,

SHRI PK., KODIYAN: I want to
put some questons now, I want to put
a general question first, The general
question is that the drought situation
has been prevailing n muany parts of
the country in the last two-three yeers,
Last year alsc in certain parts of the
country, in U.P, Bihar, parts of Rajas-
than, Madhya Pradesh, etc, the situ-
action was serious. A guerry was made
by my hon, friend about U P, that they
had requested the Centre for drought
relief and the hon, Minister had replied

Please

that the Centre weas  prepared
to send team but then the silu-
ation became  differen Instead

of drought, it was flood, This situation
is there in a number of States like
U.P., Bihar, etc, In one part of the
State there will be drought in another
part there will be flood. What I want to
ask is whether the Central Government
has any plan to find a permanent solu-
tion to face such a situation?

SHRI ERA ENBARASU :The Ganga-
Cauveri canal +would provide the
permanent solution to this preblem.

SHRI P.K, KODIYAN: What is the
long term plan? Of course, you have
got the monitoring sytem, What is the
purpose of monitoring? Every year you
go on monitoring, It has become a
permanent feature, just like floods and
drought have become a permanent
feature, What is the pnermanent solu-
tion to this problem? Secondly, under-
stand that you have worked out
some contingency plan to meet
the natural calamities, But for
implementing the contingency plan it
takes so much time,K First, the State
has to make a report, then the Central
team visits the State and makes a re-

port.

RAO BIRENDRA SINGH: It took
no time in the case of Kerala; like this.
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SHRI INDRAJIT GUPTA (Basir-
hat): That gesture of the hand wiil not
come in the proceedings: it is difficult
to record it.

RAQ BIRENDRA SINGH: It is cnly
for his information.

SHRI P.K. KODIYAN: Secondly,
certain relief work is iaking place in
the drought-affected aras and the Cen-
tre is providing some assistance, I have
received reports from various regions
that the workers employed in relief
work are not given even  the
minimum wages fixed by the State
Government; in fact, they are
paid much lower than the minimum
wages. For example, in Fajasthan the
generally prevailing wage rate is Rs.9.
But, in some bplaces, they are getting
only Rs, 2 per day. What was the
nature and extent of assistance sought
by the ‘Fovernment of Kerala for
drought rglief and what assistance has
been given? According {o some re-
ports the Central assistance given to
Kerala is ab.ut Rs, 9 crores or Rs.9.5
crores,

MR. DEPUTY-SPEAKER: The
Minister 'will give the figures.

SHRI P.K, KODIYAN: There is also
a report that it was diverted for some
other purpose, to make pdjustment for
the overdraft with the Reserve Bank,
What is the actual position?

SHRI ARIF MOHAMMAD KIAN:
We received a memorandum from the
State of Kerala on the 3rd January
1983 and the final decision on the ceil-
ing of expenditure on drought relief
was taken on 14th February 1983, The
ceiling was fixed at Rs, 4.10 crores. The
amount may look small but the popu-
lation affected in Kerala, as reported
by the State Government was 16 lokhs
and the area affected is one lakh. hec-
tres. This ceiling of Rs. 4.10 crores is
for 1982-83. Another ceiling of Rs. 5.31
crores has been fixed for expenditure
upto May. 1983, For supply of water
for drinking purposes, a sum of Rs.
50 lakhs was sanctioned and for emp-
loyment generation Rs. 4.55 lakhs
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was sanctioned. As far as the ‘com-
plaints about non-payment to labour-
ers go, again the implementation  or
expenditure of thig amount 1ests en-
tirely with complaint is made o us, I
assure the hon. Member that we shall
look into it.

MR, DEPUTY-SPEAKER: Shri

(Interrptions)**

MR. pEEyTY SPEAKER: Only Mr,
Madhukar, You cannot put any ques-
tion, You need not reply....

(Interrptions)**

MR, DEPUTY SPEAKER: FPlease
do not record anything, You sit down.
Should you mnot allow  your own
colleague whose name has come in the
bailot? It is not the way, Please don’t
record, Please sit down, I am not per-
mitling you. You please sit down, I am
telling you time and again il is not the
way, This I will not tolerat, Please sit
dewn ..

(Interrptions)**

MR. DEPUTY SPEAKER: Nothing
will go on record, Mr. Balan, if you
cannot know that you shouli implicity
ubey the Chair, you cannot be a suc-
cessful Parliamentarian, I am sorry,
You sit down, Eveything should be
done according to the rules,

g fr fegem & 26 F0T @M AT
ge g difew &1 f57 zaver &7
am st T o o Ffeam & fean
2, I warar § fage A W
TITHT 0 HE faa e = g )

fagre & 32 faai & 24 foa
dfifer & oe Tod 387 waw
7 dfer ¥ o foet &y
ag @ gqff =T, qqre

EEE

Not recorded.
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AYAATL, ATARRT, TAT, THTH, GHREATT
FATHAE, HIEEE, AETAR, AT,
gzt Aieg g4 w7 qfsw ¥
feafs ag & f& Faa amw@TS F
o FOT fFaew AV @ WG 2 )
MArATT FT TATHT TeF G192 H
TEAT 2 | ASF WA FT FH AL
gt w@r 2, agr o< fa=rd #v gfaar
w4 wE ¥ wafad gave 31 wEE
TIHA GYA, TAY HWIT HAGT A F AT
qFE 24T 2,7 H4 A FqE @l

T #

T qme, afgeare W7 TqsEa
H AT W AT GAFAT &, IHE W
arwar fagie 7 a4t & Afeq ==
Y T FY W & &7 g@IC Ay
oTR AT F A TAFT 5 gE

# mrad g gAdg w4y ofr &
g® wia o1 wrgm | fagre A
g § wod fEAAT @gmer &Y
#iw &Y & wroR S qegtew fear §

Fu% wAER wiod feaar faar & W
ot feear 34 sT@ & arfe fage
& ware feq gat F w8 o nrEd
g A T gE |

& ot # aear ¥ P
g A OHTT ST AT 7 W &
fsiqmr #9d umE d foar g, SR
gag q w1 MR 2 fE st
TAY TEALL T AT F AHT qgY AAL
§ war 9% 9 9gE a@da o

fagre, 39 93 791 wR TEATHY

A a9 =9e 4T SHT & A &

@WF 19 19 & ug A e
Tgm & wmg wsrwm dw fae
% s @2 md gro mwrer Aifee
fgat = am & foF @ § aw D[
T TS AT maEar FoHdH 7

g ug o sieAr wgm f& oo
gz £ & F watq fage gww F
aa fEaar & wom & oA feaar
o 39 W@ E 7 owm & FAm
qLH A WT H w0 ATGE A
waeay #r wE § fsmd wfqr www
difed @&t 7 oF Y mEeW v
a FE0 WA qmT 7 oIEE WSTET
aF & qa3d wfew gwifag 9
/4 WHTT & AT IR AW AL Her
W@ 2 A TART wW 34 fa@
T FUT AT FTA Wl G 7

o wifew dgewe & WA
JATHE WEEH, TgA a1 W WA .
gzl ® 4g Swrd AT " &
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[ wifrw Trpraz 7i]
@ fagr @ w1 wwa dfem
ftfes < faar mar 2, Fa=7 37 A«
® Brew wgi 02 faard 7 sawar
2 1 (smagm)

oft w9 {wa waws: g4t T
@ fa7 4 wredrg veafre ot &
AN 7 aam fzao 2 fe owamw
AM AW TPT A q7  AFEAT
w™iaa =19 wfgwen qqmg @
=il § faq ofer 57 @
g1 (=maarq)

oft mifew Sgemr =t 0§
AFMETY 2 @ E A B4 UH -
FRXHF NG g€ F | U @R A
fadt & Faw 37 @& #1 wEs
faaq fgarf v fafvss =wqeqmr 2,
arwradr fadi 1 gwm dfgw afm
wT fzar 2

sl TEAT MEFT . TR ETE
qr garaae=T

st wifvw wgemz Ti: & o,

&

AAETET | AT 5 &7 2, &

o3 WgHT H® F+9 F a7 Fam
g1 AT F@AF {77 i aga
g gaaTz | fagr @R q qgar
MIT 8-9-1982 =1 fzar 4ar, fam
9T 25 FOZT BQAT FIAAT FE F
# fag &g ger T e fFar
|E AA@T WA WIA 2 HE,
1983 &1 faar &, o1 fo &= @R
# framedw 21 =@ 9T & 9T
FR T AW IA AAIAST qGT FT
o v@ & fag w7 = g -
amar fasenfa 21 =9 9§ I
& fadr @19 #r Fwaar @ 7

o wwe faw wawe : a1 afa-
ot ?
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ot mifs Agwaai: HEaF
3 A AT AT aww ¥ A X

R FTR A Frfow #F oo
afer ot af=wr &, s 2, frw
2 v F R & Fm A W
aavay !

. (swmam) . ..

MR, DEPUTY SPEAKER: Do not
reply to him, reply only to Shri
Madhukar, This is an important prob-
lem, You should have asked for a gene-
ral discussion, Had you asked for a
general discussion, everyone c¢f you
could have participated or could have
been in a position to ask questions. Or
you could have asked for discussion
under Rule 193. Now what can I do ?
Under Calling Attention I have to go
according to the rules,

=t wrive Wgewg ot IqTeTe
wgrEa, wrAe g7 fm 2w # are
dq9 @ 4, § IR F@AET WTEM

f& ag == a7 frmrmar & o ag

21 "4, 1 fagre & a0 FEF A

fad sr wr 2107 o € Y &

a9 H S 98t AT ¥, 7% W W

qareq § gafag & AR W oW

q drav 3w 1 g9 T 2, fee o

Zq S FEgmar ¥ 2 IW ogEmmar ®
urAGAE AT FT WY g% gar

g mr & w7 & g oy dwr-

e faq @F, afFr w07 &1 g9

FTAT O FAFIIAA FT FTH T2
TEHE FT Y F | A IR AT F@AT
grar 1

UF YW ag o g8y T @ fE
fage @ & feadr =7 & & 7
fagm @@ § #w9d 9gF Aaw A
234 FUT TF A O A 9 W
L MGT § 74 FA¥T 57 W
wqd # wiw A ¥ & aEwar g
fe fEr TR I 797 CEEe
# wqarfaw dwrwom av, 36 F g
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¥ gax W gul wEE Aww #
fegra & dgar fear 8 ) w2t aw
TzRAvA & "qaw 7 fafes gw qer
T 2 T@ HAaw A ¥ 4g A9
TEm & 93w gFER {7 ITAN
AFFTY & wAWR 97 WA A T
AT Ay FrE gz A8t g€} ) TR
warar €Y fagre w3w qwT A 9TH ="
F O |V Y OF Arar IoAey FqE
2, 3% fad o1 wOd AnI A A
[FF & 1 O FTE AT WL T
T2

A atEiAg: 94 w3 W
AOFT wa=Tar 2, a8 a8 2 fdagErd
v @ aa ®1 ft SEwr a6
fg gz o faa 7§ fraar-feam
AT AT & WY T am & fad
vzfagm awadt 2 f& JFam &
fagra & ooz o1 vd@Ez 2, @9
fear st |\ dmw TEAHe A AW
21 "=, ¥ fage w3w & o @
T graifad dvEE # TETE 8
f‘?nﬁ:q‘g‘tmamu'ttmirﬁm
mm*ﬁmgqrﬁﬁtr'% q
ag"rsn?ﬁ%m #m & aifex §
AT % £ g9 wrga 2 fF gw faa
ﬁf@#@mm*qmﬁa.
9gd g abwr Agl gAr 4v 1 ZH
g 7ar adwr woaEr )

{1 wwen fasy wg@wy WY AR
Tifieas ¥

A fivE fag : gd w2 TadAe
#1 fama 7 f& owifas orfeame
qrgq 1 wa gAY fW S g,
T9 Ta® # sfaar ¥ @ e qe
2 WX %% 7T 1 W U qT
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Fi #t fomd & dfer s =
=z wgAde ogr g i & oA &
IR ITEEATEE  FEAT R oW SER
frawedy & arfe garer gmram @Y
FgaT g P |

it freardt W@ s (freraTer)
&R W @ Y g @ fE o A
frw a4 W FE Wr Wr Fo@w

q aeqd JET F9F 20

wa aver g cwm dmo#
i &7 aar & g @d owg
wy @ & g & ozm

SHRI UTTAM RATHOD (Hingoli):
Mr. Deputy-Speaker, Sir, we are all
aware that our ountry has to face Aif-
ferent natural calamities, Some of the
States have faced cyclones, some floods
and most of them drought. There are
certain States which have to face all
the three, There gare certain States
which have to face two of them and
there are certain States which have to
face drought only,

I would like to know from the hon.
Minister what is he going to give to the
States which are involved in all the
hree natural calamities—cyclone, floods
nd drought? If they are involved in
wo, what relief is he gring to grant to
wilose people who are already finished
by flood or by cyelone in  addition to
drought?

Sir, from the very inception of our
Planning, we have been trying to draft
Plans which are short-term ag well as
long-term. As far as cyclone wes con-
cerned, we have seen’ atthe Koles-
waran Committee wag appointed and
that ¢-~rtain recommendations were also
made to the Government by it. Some
of the recommendations have been im-
plemented by some States, But some of
the recommendationg have not been
properly implemented by some other
States and that is why, we find that
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these Stateg are affected most. 1 would
like the hon. Minister to tell us if
they have may monitoring agency to
see what action has been taken pro-
“perly as far as cyclone is concerned?
As far as flood and drought are con-
cerned, we have clubbed these things
together. The irrigation systems have
been planned in such a way that they
would protect us from {loods and at the
same time they would also irri-
gate our land so that we can
produce more foodgrains in our
country. We were in great need of
foodgrains. We imported foodgrains,
Therefore, naturally we thought that
we must have big projects so that we
could irrigate our land immediately
and get the return. It was a very
good idea.

But now this time, we start rethin-
king about the whole process when we
have finished nearly 1,500 major pro-
jects. There is an  article recently
published by Mr. Singh Deo, ex-Mini-
ster of Irrigatibn from Madhya Pra-
desh, He is asking are we going to
finish all the major dam-sites during
our generation? Are we not going to
leave any site for the future genera-
tion? These big dams create several
problems. As a Member of Parlia-
ment, I have seen that they create
deforestration and silting. We thought
that the Bhakra Nangal dam would
be completely silted in 600 years or
500 years’ time. But we have been
finding that in 30 years, it has been
silted to the tune of one-third of the
whole proportion, Would it be possi-
ble to have the benefit of this dam
even for more than 100 years? If
that is so, we have to rethink and re-
plan everything. That is why, I sug-
gest that instead of going ir for major
dams, let us have medium and minor
dams. Even for medium dums, you
have to go to the Central Government,
The Central Water and Power Com-
mission takes time and it delays our
progress. So, I will suggest that im-
mediate sanction should he given to
them and then, small projects should
be allowed to be taken up and the
Central Jovernment should give them
money.
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In' Manipur State, we have seen that
the people themselves have construc-
ted small tanks and canals and every-
thing has been managed by them.
They do not have the Government
officials to do it. Those societies which
manage these tanks and canals are
not accepted as cooperative societies
but still they are functioning for ages
together. In Maharashtra, we have
‘PHAD" system in Nasik and Dhulia
districts., This has been working for
the last two centuries where the
canal water is taken by the benefi-
ciaries themselves. The canals are
rectified, constructed and repaired by
the beneficiaries themselves. This ce-
letes the middlemen, the Government
servants, who try to delay the projects,
create hell for the people and take
benefit out of it

There is another thing th, DPA
Programme, But I am sorry to say
that as far as the DPA Prog:amme
is concerned, the hon, Minister and
his Department has not paid any at-
tention to the problems of Maharash-
tra. We had given them a list of
drought prone areas. In the region of
Marathwada, in Maharashtra, we find
that only certain areas, certained dis-
tricts, were included in the pro-
ramme. The most affected area, that
is, Usmanabad district, in ifahara-
shtra was completely left out. | would
like to know from the hon. Minister,
Rao Birendra Singh or his assistant,
whether he has ever consulteq Mr.
Shivraj Patil who hails from that
area to find out whether that is a
drought-prone area or not and what
is the state of affairg in that area.

Another question which T would
like to ask is this, When the annewari
goes below 4 annas or 6 annas, they
declare it as a drought area: they
give every help; they open works; the
labour potential is created; they give
them shelter; they give them fodder,
they provide drinking water end
everything. But there are rerlois areas
where the crop yield is better. As you
are aware, the crop requires waler or
rain only for a specific period, for 2
months or 23 months, and then it
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does not require water. It you wani to
retain drinking water, you must have
subsequent rains. In  many cases, il
doeg not happen. That is how we find
Madras in the grip of scarcity of drink-
ing water, that is how we find Rajas-
than and Maharashtra in the grip of
scarcity of drinking water. May I know
from the hon. Minister whether he is
going to give any aid to the State Gov-
enments ‘where such areas do exist,
These are large areas which are not
included in the drought areas. These
are areas where annewari may be more
than 8 annas. But there is no drinking
wate. The people are actually carry-
ing drinking water by trucks and bul-
lock-carts. The number in Maharashtra
hag increased during the last one month
from 500 to 1200.

These are the three questions which
I would like to ask the hon. Minister
and | would request him to reply to
them.

SHRI ARIF MOHAMMAD K!IAN:
Firstly, the hon. Member has asked
about areas suffering from cyclone,
floods and drought togethar, Normally,
the practice is that the State Govern-
ment submits resnective memoranda
on drought or flood or cyclone. Then,
it is considered by an inter-Ministerial
group, by a high level committee, and
a view is taken and the decision is
taken according to the guidelines and
the norms fixed. As I said earlier. in
the case of many States, we have given
them assistance under drought relief
works, under flood relief works, for
meeting the expenses. . ..

MR. DEPUTY SPEAKER: These are

being granted separately.

SHRI ARIF MOHAMMAD KHAN:
Yes, Sir, separately.

As regards the other suggestions
made by the hon. Member, tha House
has on earlier occasions discussed in
detail the long-term plans to fight floods
or to face drought effectively. W2 have
taken note of whatever suggestions has
hon. Member has made and we shall
pass on those suggestions to {he Minis-
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tries concerned. Mainly the suggestions
concern the Irrigation Ministry, We
shall pass them on to the Ministry of
Irrigation,

About the middlemen, the .olicy of
the Government of India is not to in-
volve any middleman as far as the re
lief works under any scarcity condi-
tions are concerned. If any specific
complaint is made or something is
brought to our notice, we shall certain-
ly take up the matter with the State
Governments.

SHRI UTTAM RATHOD: What about
left-out drought prone areas in the
region of Marathwada, in Maharashtra?
What about scarcity of drinking water
in certain areas in Maharashtra? Rajas-
than is also facing the same pircblem,
What have you done about it?

SHRI ARIF MOHAMMAD KHAN:
That is a separate programme under
the Ministry of Rural Development. We
are concerned here with relief given
under drought conditions,

MR. DEPUTY SPEAKER: I am going
to the next item. (Interruptions).

——

13.35 hrs.

ELECTION TO COMMITTEE

MARINE PropuUCTS ExPORTs DEVELOP-
MENT AUTHORITY

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): I beg
to move:

“That in pursuance of section 4(3)
(¢) of the Marine Products Export
Development Authority Act, 1972,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Marine Products
Export Development Authority, sub-
ject to the other provisions of the
said Act.”



